
                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-1790 of 2021 

GR Case No-2892 of 2021 

U/S-420/376/448/294/325/506 of IPC  

 
ORDER 

24.05.2022 

C.R put up today along with bail petition no-562/2022 filed by 

petitioner Sri Bipul Saikia praying bail of the accused person, 

named, Sri Nalini Saikia. 

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused 

person is innocent and no way connected with the alleged 

offence. 

On perusal of the case record it unveiled before this court 

that criminal law sets in motion closely on lodging an ejahar 

by the informant named Miss “X” on 23.08.2021 alleging 

inter-alia that she knew the accused since 2013 and the 

accused promised her that he would marry her and 

thereafter, he had committed physically relations with her. It 

also alleged that after that she separated with her husband 

and she was residing at polofield Bamungaon as rent in the 

house of Rajesh Saha with her daughter. She further alleged 

that on 22.08.2021 at around 8 PM, the accused person came 

to her house and forcefully entered into the room and also 

used slang language towards her and further physically 

assaulted on her right eye with mobile phone. As a result of 

which, she sustained grievous injury on her right eye. She 

further alleged that the accused threatened her that he would 

viral the photos of her on social media which was stored in 

his mobile handset. Besides the accused threatened to rape 

her daughter through unknown person and also threatened 

her to pour acid on her body.  
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Subsequently, Tezpur PS Case No-1790 of 2021 was 

registered under section-420/376/448/294/325/506 of IPC 

and thereafter, accused Sri Nalini Saikia was apprehended 

and produced before the court on 22.05.2022 and since then 

he has been languishing in judicial custody.  

The case is under very initial stage and the alleged offence is 

non-bailable and cognizable in nature. The alleged offence of 

section-376 of Indian Penal Code is exclusively triable by 

Hon’ble Court of Sessions. At this stage without entering into 

the merits of entire dispute in hand this court finds that the 

investigation is pending at initial stage.   

More also, release of the accused person from judicial 

custody may hamper and temper the investigation of this 

case.      

Under such circumstances, considering the gravity and 

seriousness of the offence charged against the accused and 

the materials collected by the investigating officer, this court 

not finds anything sensible upon which the bail prayer of 

accused person, namely, Sri Nalini Saikia may be considered 

at this stage. 

Hence, the bail petition No-562/2022 stands rejected. 

Inform all the concerned.   

 

      Sri Nabajit Bhatta 
          Chief Judicial Magistrate 

                           Sonitpur, Tezpur 


